HIGH COURT OF EIMACHAL PRADESH

NO.HHC.Rules 22(27)/84- Dated Shimla the 45th July +34.
NOTIFICATION

Inr exercise of the powers vested in them under
Section 23 of the State of Himachaf Pradesh Act, 1970
read with Section 7I of the Delhi High Court Aot, 1966,
and all other pow)ers enabling thew in this behalf, the
Honible the Chief Justice and Judzes of the High Court
- of Him\achal Prédte_sh. are pleased to make the following
rules Ain relatioﬁ to the registration and control of
Clerks of Legal Practitioners in the High Court:-

5..0r% title and 1.(a) These rules shall be called the 'High Court
camencenent, o
of Himachal Pradesh Clerks of Legal Practitioners

(Registration and Control) Rules, 1984%

)  They shall come into force immediately on
their publication in the official zazette.

Definit ions . Ce In these rules unless the context ctherwise
surgests 2-

(a)"Advocaﬁe’ means an Advocate entered in
any roll under the provisions of the
Advocates? Act, 1961 end oridinarily
practising in the High Court,

(b) ¥Chief Justice? means the Chief Justiee
 'of the High Court of Himschal Pradesh.
(c) %Clerk® means a Clerk registered under the
pI;'OV‘iSiOnS_ of these rules.

(d) YDeputy Recistrar? means the Deputy .

Registrar of the High Court of Himachal
Pradesh. o
(e) "High Court? mesns the High Court of

Himachal Prateshe.

(f) "Registrar® means the Reglstrar of the
High Court of Himachal Pradgsh and shall
include the Repistrar {Vigilanee)a -

Appointment and 3. fa) 4 elerk may be sppointed by the Advocabes
reg istration. _
: to) A person so appointed shall apply for

ceseel/=
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registrobion to the Registrar in the
prescfibed_form (innexure 'g’) alongwith two
pass~p§rt size photogrephs,
The Registrar may, after holding an ingulry,
if any, register the name_of an applicant in
the prescribed register (inmexure 'BY) with

thezprior aoproval of ‘the Hon'ble "ove Chief

Justice snd one Of théTphotographs submitted

" alongwith the gpplication duly attested by

(c)
COmpu;sory i be(a)
registration and
recognition.

(b) -
Number of 5{al

Clerkse.

the Deputy'Registrar shall be affixed on the
reglster in Colunmn No.W.5.

Mo sdvocate shall have a Clerk attached to
hip £ attend to the High Court work unless
he is registered under these rules.

4 Clerk who is not duiy‘registered under

these rules shell not be permltted by the

Reglstrdr to ettend to the work of the
advocate in uhe High Court.

An Advocabe may have one Or more Clerks, but

" not more than two Clerks shall be registered.

(v)

Qualifiegtions. 6.

as Clerk of

(&)
(v)
(o)
¥
‘Disqualifiea- T
1 10NS en
' (a)
(B)

A Clerk‘shall not be régi§tered for moy - than
three Advocétes st a.time.

No person sﬂall be eligible to be registered
en Advocaote unless he or she 3=

is = citizen of the Republic of India;

is zbove 21 years of age; and

is é Métriculate/Higher Secondary from a

recognised University Or a Roard of School
Bducatione.

No person who s—

has been declared a.tout; or

. 3 v
i an wundlscharged inse lvent or

v 000005/-



Identity Card.

. Authority of
a Clerk.,

() is convicted for gn offence involving moral

turpituca; or

(aj has been dismissed from eny publiec employment;
or _
(e) is 2n ex-petition writer whose licence hzs

been cencelled for corruption or dishonesty; or
(£) is Holding z public office,
shall be eligible to be registered as Clerk of an Advocate.

Rela) A person registereq as Clerk of an Advocate

under Rule 3(c) above shall earry an Icentity Card On his

- person in the prescribed form (Annexure C°)s

(b) One of the passport size phohogrephs submitted

alongwith the gpplicetion for registration under Rule 3(b)
above, duly sttested by the Deputy Registrar, shall be

affixed on the Identity Caré at the appropriate plaee.

@34 The Identity Card shall be duly countersigned
by the Deputy Registrar. |

(&) Mo Clerk shall bé recognised by any Court
Officer /0fficial unless he carries on his person the
Identity Card.

9. A4 Clerk mey have access to the Registry for
dischearging the following duties and functions on behalf

of the Advoeste i~
(i) To file petitions/appeals/process fee stec.

(ii) To receive back the sopeals/petitions etc.
which are under objectiong

(iii) To deposit diet money and decretal amount
(iv) To apply for certified copies of

judgments an@ receiving the certified
ecpicsy

(V) To assist the afvocate at the time of
inspection of judicigl files;

H
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Bar on
arp loyment o

asuthority for

Deregistration,

Eenoval,

-3 4 §-

(vi)  To perform such other funetions and
dutles on behelf o the aAdvocate as
rey from time to time be prescribed

» ~enerel or speciegl order by the
Registrar with the prior approvel of
the Hon'ble the Chief Justice.

10, Yo Clerk of sn acdvocete shell engege himself

in any trade or business without the previous permission

of the High Court.

1, The Registrar shall be the suthority in the
matter of de-Tegistration of Clerks.

12, . The neme 0f a Clerk of én Advocate shall b
lirble to be removed from the register if he is found
guilty of misconcuct;

N * - provided that before taking any =ction uncer

this rule, th e Resistrar may hold such inquiry as he may

dear fit end shall give a reasongbl® opportunity to the

Clerls Lo show Cause.s

Explanat iong For the purposc of this Rule
miiscondnet® shall include any
cne or more of the following ects
of omisgion end coumission i-

(é) If he is found guilty of having supprensed
any meteriel fect having.a besring on the
resistrztion uncder these rules; or .

(b) 1f ne is found indulging in touting; or
(e) If he is found heving received peyment
from @ litigant on a mis-representation or
is found guilty of conduct otherwise un-

becoming of & registered Clerk; cCr

—
[l
N’

1f he-is founc to heve tampered with any

document /petition etec. presented or to be

pregerong in the Registry/bourt or the

recoers of the Court whether judicial or
e dshrebive; or

YA



Information to
the Registrar.

Transitory
provisiona. .

Residuary
p()weI‘S-

Repeal and
Savingse.

(e) if he is declered an insolventy or
(f) if he is eonvicted of an offence involving
moral turpitude; or
{(g) if he is found suilty of improper or
indisciplined eonduct with any Officer/
officisl of -the Court; or
() if he comnits = breach of any of the
conditions preécribed in th ese rules.
1% Whenever a Cle;k ceases to be in the employmert
of sn Advocate for any reasson whatsoever, such information

shall be supplied by the Advocabte concerned to the Registrar

within 48 hours snd, upon receipt of such informstion, his

name shall be remcved from the Reglster 1n so far azs it
concerns such Advocate.

e o Clerk, who is slready working with an Advocate
szt the commenceanent ©f these rules, shall be permitted to
heve access to the Hisrh Court or the Registry for the
purpose of attending to the office work of the jidvocate
upon explry of = period ¢f 30 dsys frow thec date on whieh
these rules come into force unless he gets himself
registered in accordance with these rulest within such
period, \

15 : Nothin; in these rulzss shall be deaned Lo

affect the powers of the Hon'hle the Chief Justice to make
}

such ordars from time to time 2% he mey deem fit in regard

to all metters forming part of the subject-matter of these
rules and all mstters inciqental or aneillary thereto not
specifieglly provided for herein or in rerard to matters

+
L

as heve not been provided foj or have not been sufficiently
provided for hereine.
16. Subjecet to the exception meds hereinbelow the

rules contained in Chenter 6 Part-Jiof¥the Punjsb Hish
'00056/,_



court Rules and Ordc.s, Vol.V, shal. stand repesled,
50 far as they apply to the High Court of Himachel Pradesh,

on and with effect rrom the date these rules come into

]

force.

Exceptions~ The Clerks alrcsdy wOrking with
sdvocate(s) st the commencement of these rules

ghall continue to be governed by the rules as

conteined in Chepter VI, Part J, Volume V of the
Punjab High Court Rules and Orders till they get

thaneselves registered within the period

prescribed in these rules.

BY ORDER OF THE HONYBLE THE CHIEF
TJUSTICE AND HCY'BLE JUDGES.

qj?t;éh&&&izzfgiﬂw
(R>LoKHURKN /)
REGISTRAR .

BN dt SN0 LHHC R Leg—w il 27 ) /34~ Dated the 19th Ju¥ ,1984.
Copy forwarded tos— 0[663 @’Q?C”\

1e The Controllér, Printine & Stationery to the
GOth Of HGP. fOl" publlﬂation in H.P'
Rajpatra.

) 2. The Deputy Regislraer-wuu-Secretery to the
Hon®ble the Chief Justice{with three spare
eopies).

Be 411 the Deputy Reglstrars/hsslstant Registrar
High 'Court of H.P.

..\*’,,/,/ﬂﬂjfthe Superlntendents/headersfPr1Vate
Sepretaries to the Hon“ble the Chief Justice and

—
-y
ﬁ\
o
o~
v
>
.

J .
/ Hon'tle Judgese.
/ -
— A The President, High Court Bar issociation,
Q/Ej'j ‘ I ! COurt Building, Shimla.
6 The Pesde O the” Reﬁlstrar/heglstrar lellapce
High Court of H.P. :
i, Ii rarlan/ﬁuibor, I.L.R{E,P. Serles).
e The Guard filee.
’ -2 (2
Duputy Rezi (Rules)
'R R i ' (i
t.1"r‘ -':- T"‘ T'D* - : e e —— —— -
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10

1l.

12,

13.

14,

Dates

Apnexure’

Torm of Application for Registration,

Name
Date of birth:
Fathar's Name:

Permanant Address:

Address for correspondence:

Fdusofoanl o cualifications:
(Attach a certified copy of
Matric/Hr. Seeondary
Certificate).

Qceupation(s ) in which engaged
during the last 10 years:
(If applicable)

Whether has been a Clerk of a
Legal Practitiormer earlier; if
so, the relevant peried and
ground for corging to he 50l

Whether hgs sver been declared a
tout:

Whether is an un-discharged
insolvent:

Whether is a previous convict for
an offence involving moral
turnituda

Whether has been dismissed
Foow aeer bl ic employment

Whether is an ex-petition
writer whese licence has

been cancelled for corruption
or dis-honesty:

Whether is holding a public
of fices®

Signature of the

LN

applicant.

2 )
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Declaration

L solemnly affirm and declare that the above
particulars are correct. to the best of my knowl-edge

and nothing material pert2ining thereto has been cancealed.

Date: Applicant/Deponent.

Certificate of the Advocate.

"Certified that the above acplicant who is duley
qualified hes heon employed by me as my Clerk., Certified
also that the particulars set out hereinabove by the |
aprlicant have been verified a nd héve been found to he
correct,

Dat et Signature of the Advocate,

Mame of ths Advocate

{in block letters)
Address of the Advocate,
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Annexure-"'C!

Tdentity Card

Full Mame:

Address:
Date of Registration?

Name(s ) of the Advocate(s)
with whom attached:

Photograph:

- . m .

Pasg=-port size
photograph duly
attested by the
Deputy Rogistrar,

P

Counter-signatures of the
Deputy Reailstror with
date and office stamp:



